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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

' Original Application Nos. O.A.268/04(M.P.127/04), 269/04(M.P.129/04),
270/04(114/04), 271/04(M P.134/04), 272/04(M.P.131/04), 273/04(M.P.120/04),
274/04(M.P.128/04), 275/04(M.P.130/04), 276/04(M.P.135/04), 277/04(M.P.117/04),
278/04(M.P.118/04), 279/04(M.P.116/04), 280/04(M.P.133/04), 281/04(M.P.115/04),
282/04(M.P.132/04), 283/04(M.P .124/04), 284/04(M P .121/04), 286/04(M P.126/04),
287/04(M.P.122/04), 288/04(M.P.119/04), 289/04(M P .136/04), 290/04(M.P.159/04),

291/04, 292/04(M.P.137/04), 293/04(M P.163/04), 294/04(M.P.160/04),
295/04(M.P .138/04), 296/04(M.P.161/04), 297/04(M.P.164/04), 298/04,
299/04(M.P.157/04), 300/04(M .P.139/04), 302/04(M.P.158/04), 303/04(M P.162/04),
304/04(M P. 140/04) 305/04(M P .141/04), 306/04(M P .123/04), 307/04(M P.125/04) and
313/2004.

Date of Order : Thisthe 16™ day of February, 2005.

THE HON’BLE MR. M.K. GUPTA, JUDICIAL MEMBER.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. 0O.A.No. 268/2004 and M.P. 127/2004

Mrs. Biraja Mishra

Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley

Shillong.

2. O.A. No. 269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper-Shillong, Shillong.

3. O.A. 270/2004 with M P. 114/2004.

Smiti. Ina Baruah .
Daughter of Late Munindra Nath Gog01 IAS, o -
Sundarpur Zoo Road,

P.O. & P.S. - Dispur, Guwahati - 5.

4. 0.A.271/2004 with M.P. 134/2004.

Shri Ashok P

Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalaya, AFS,
Jorhat, Assam.

.5, Q.A. 272/2004 with M.P. 131/2004.




10.

11.

12.

. Borjhar, Guwahati, Guwahati — 17, .

Shri Amit Tripathi

Son of Shri Debabrata Tripathi
Principal, Kendriya Vidyalaya
Tura, Garo Hills, Meghayalaya.

O.A. 273/2004 with MP. 120/2004.'

Shri Ranjit Kumar Sinha
Son of Shri Tej Kishore Prasad Sinha
Principal, Kendriya Vidyalaya, AFS,

0.A. 274/2004 with M.P. 128/2004. | [

3ri Chandra Kumar Ojha

Son of Sri Shakti Kumar Ojha
Principal, Kendriya Vidyalaya
HPCL, Jagiroad, Morigaon, Assam.

O.A. 275/2004 with MP. 130/2004.

Sr1 Janakiranjan Dash

Son of Late Mayadhar Dash ' : |
Principal, Kendriya Vidyalaya, AFS,

Digaru, Kamrup, Assam.

0.A. 276/2004 with M.P. 135/2004. ' ' i

Sri RC. Agarwal,

Son of Late Roshan lal Agarwal
Principal, Kendriya Vidyalaya,
ONGC, Jorhat.

Assam.

0.A. 277/2004 with M.P. 117/2004.

Shri K.S. Murali Krishna

Son of Shir K. Sankar Narayan
Principal, Kendriya Vidyalaya
No. 1 Tezpur, Assam.

0.A. 278/2004 with MP. 118/2004

Shri Nilamani Pany
Son of Late Murali Dhar Pany
Principal, Kendriya Vidyalaya

B T R

Umroi Cantt. | o
Shillong, Meghalaya. '

0.A. 279/2004 with M.P. 116/2004

Sri Gona Rama Rao

s Al o

R R
AR R




- Son of Shri Giona Raghupati Rao,
ox Pnn01pal Kendriya Vidyalaya, %gf':
stsnan Somtpur Assam. .;}": ‘

. 13, O.A. No.280/2004 with MP. 133/2004

Shri Vijay Prakash Mishra,
Son of Shri Sadafal Mishra
¢ Principal Kendriya Vidyalaya,
RRL, Jorhat
Assam.

! 14, gg)A 281/2004 with M.P. 115/2004.

LSBT i SN

Shri Vljayakumar M. Karkal
Principal, Kendriya Bidyalaya,
Lokra

District — Sonitpur, Assam.

W
I

15, 0O.A.282/2004 with M.P. 132/2004.
‘ - Sri A. Jyothy Kurhar
" Son of Sri A.A. Nayar
Principal, Kendriya Vldyalaya
Tenga Valley,
' West Kameng, Arunachal Pradesh.,
: -? i I I
116. OA. 283/2004w1th MP. 124/2004 CEE

ShriD.C. C}lattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam.

17. . .O.A. 284/2004w1thM.P 121/2004

Sri Rai‘yan Kishore

.- Son offiate Siya Saran Verma, 3
“Principal, Kendriya Vidyalaya, ®
“:Kokrajhar, Assam. 3

.18, O.A.286/2004 with M.P. 126/2004

Smt. Pathamitra Basu

Daughter of Late Priyabrata Ghosh
Principal, Kendriya Vidyalaya,
NEPA, Bara'pani Shillong, Meghalaya

O.A. N‘& 287/2004 with MP. 122/2004

Rt I3 .
T Tth?:lt Arpal Singh Bhati
1 V* Son' of Late Hanwant singh Bhati \'

l
&




T Principaly K én'd ya ‘;fidyal_aya

20.

21.

22.

23.

24,

25.

26.

NERIST, Nirjuli, Arunachal Pradedn E
O.A. No. 288/2004 with MP. 119/2004

Smt. Bandana Mohanty

Daughter of Sri Hare Krishna Mohanty
Principal, Kendriya Vidyalaya

No. 1 Itanagar, Arunachal Pradesh.

O.A. No. 289/2004 with M P.136/2004

Sri Devendra Kumar Dwivedi

S$/0 Chandra Bali Dwivedi
Principal Kendriaya Vidyalaya
Duliajan

Dist. - Dibrugarh (Assam), 786602.

0.A. 290/2004 with M.P. 159/2004,

Mr. V. Sivaji

S/0 ~ Venkatraman

Principal Kendriya Vidyalaya
Karimganj, Assam.

0.A.291/2004 .

NM Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District — Dibrugarh, Assam.

O.A. 292/2004 with MP. 137/2004.

Sri Bhat Keshav Narasinha
5/0 Narasinha Bhat

Principal Kendriya Vidyalaya
Namrup.

O.A. 293/2004 with M.P. 163/2004.

Sri Gobind Prasad Saini

S/o CL. Saini

Principal, Kendriya Vidyalaya,
ONGC Nazira.

O.A. 294/2004 with M.P. 160/2004

Sri Sri Sojan P John

S/0 P.V. Johan

Principal, Kendriya Vidyalaya,
Hijuguri Colony Tinsukia.




28.

29,

30.

32,

33,

34.

O.A. 295/2004 with M.P. 138/2004.

SriP.C. Ratha,

_Son of Mr. Rama Chandra Ratha

Principal Kendriya Vidyalaya
Kunjaban, Agartala.

O.A. 296/2004 with M.P. 161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya,
K.V. PI'O_]CCt Sewak, C/o 99 APO.

0.A. 297/2004 with M.P. 164/2004

Sri Md. Shabidur Rahman

S/o Sh, Abdul Rashid
Principal, Kendriya Vidyalaya
ONGC, Sibsagar.

0.A.298/2004.

Sri BX. Pradhan

S/O Mr. GM. Pradhan
Principal Kendriya Vidyalaya
Kailashahar, North Tripura.

‘0.A.299/2004 with M P. 157/2004

Sri E. Ananthan

Sfo - Ellappa Naidu

Principal, Kendriya Vidyalaya,
Tarapur, Silchar.

0.A. 300/2004 with M.P. 139/2004

Sri S. Sarangi
Son of Sri M.D. Sarangi

~ Principal Kendriya Vidyalaya

ONGC, Agartala.

0.A. 302/2004 with M.P. 158/2004
Sri Radha Gobinda Das

Son of Late Sarat Narayan Das
Principal, Kendriya Vidyalaya
Zakhama, Dist. — Kohima, Nagaland.
O.A. 303/2004 with M.P. 162/2004

Sri P.C. Mahapatra
S/o Sri 5.B. Mohapatra



35.

36.

37.

38,

39.

6
Principal, Kendiya Vidyalaya
64 Bn. BSF, Jaraitola, Cachar, Assam.

O A 304/2004 with M.P. 140/2004

Sri B. Bvijaya Varma

S/o B.KannayyaRaju
Principal Kendriya Vidyalaya
Tuli.

0.A. 305/2004 with M.P. 141/2004

Sri Dayaram Yadav

Son of Lt. R.C. Yadav

Principal, Kendriya Vidyalaya
Kumbhirgram (AFS), Dist. - Cachar, Siichar.

0.A.306/2004 with M.P. 123/2004

Sri R.S. Ramanujam,

Son of Sri Srinivasan R.

Principal, Kendriya Vidyalaya

New Bongaigaon, Assam. ' .

O.A. 307/2004 with M.P. 125/2004
SnkK. Sreenivasan,

Son of Kalyanasundaran

Principal, Kendriya Vidyalaya
ARC, Doomdama;

Tinsukia, Assam.

0.A.313/2004 .

Sri Mandem Krishna Mohan

Son of Mr. M. Munaswamy

Principal, Kendriya Vidyalaya,

GC CRPF, Langjing, Imphal, Manipur- 795113

By Advocates S/Sri A.CBuragohain & N.Borah for SINo.1 to
& K Bhattacharya for SI.No.21 to 39.

- Versus—

Chairman,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi—1.

Kendriya Vidyalaya Sangathan
Represented by the Commissioner, KVS
18, Institutional Area,

Shaheed Jeet Singh Marg,

. Applicants

20 and S/Sri A Dasgupta



New Delhi-110 016.
Through its Chairman

3. Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwahati Regional Office,
Maligaon, Guwahati-12. ... Respondents

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel)' _

" ORDER(ORAL)
SHRIM.K. GUPTA, MEMBER (J):

Rejoinders have been filed in each case, which are taken on record. With

v , k - - . ..
the consent of parties, we have taken up the cases for final hearing at admission stage.

2.

Since the question of law involved in these O.As is identical, we propose

tb dispose of the abovesaid 39 O.As by this common order.

P

common.

4.

The applicants were appointed as Principal in different Kendriya

Vidyalayas. One set of the said applicants had been appointed as Principals on regular

basis and others had been appointed on deputation/ad hoc basis. Their grievance is

%

By wirtup-ef present O.As they seek setting aside of the decision of the

Chairman, Kendriya Vidyalaya Sangathan whereby» direction had been given to

—

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment
0 the post of Principal, KVS and also quashing such decision which culminated in

termination order dated 18.11.2004 passed by the Commissioner, KVS.
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5. It is an admitted fact that as far as the question of validity of orders passed
in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned,
the same had been the Subject matter beforé the Principal Bench of this Tribunal in O.A.
No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004.
6. After considering the rival céntentions of the parties as well as noticing
catena of judgements by the Hon’ble Supreme Court on various issues including the
mandate of the. principle of natural justice etc. the aforesaid termination order dated
18.11.2004, which is common to all applicants in present O.As as well as in the O.A
before the Principal Bench, was quashed and set aside on the ground that 'when Rules and
'Regulations confer particular power on an authority only, the said authority should
exercise the same rather than act on the directions of another, may be the superior
authority. The Principal Bench noted that Commissioner, KVS in his ifnpugned order
had specifically stated that : “‘the undersigned has been directed by the Chairman, KVS to
cancel the Appointment Order. ... .. ”. Similarly, the Co-ordinate Bench in para 34 of the

said judgement observed that:

“‘Ordinarily when the persons who had been appointed on regular
basis as Principals, have a vested right as accrued in normal
circumstances and they should have been given a chance to explain
and thereafter taking stock of the totality of facts, an order could be

passed pertaining to if they could be reverted to the lower post or
" note.”

At the same time the Bench added that their aforesaid expression should be treated as

opinion on merits. The Co-ordinate Bench also ruled that: “In all fairness, the applicants

*
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could have been given opportunity to explain in this regard, particularly to those who
| | -
h:ave been regularly appointed.”

7. After noticing various judgements, the Principal Bench also recorded the

following conclusion:

“50.  These facts which we have analysed, clearly indicate hat so
far as the post of the Principal is concerned, the. appointing
authority is the Commissioner of KVS and he is also the
disciplinary authority to impose all penalties. So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. Itis
true that under Rule 25 to which we have referred to above, the
Chairman can exercise such powers as may be delegated by the
Sangathan or the Board. But our attention has not been drawn to
«any such delegation of power by the Sangathan or the Board by
amending the relevant rules conferring the powers of the
appointment and of the disciplinary authority or any such other
power which is vested with the Commissioner of KVS.

5. Once it is clear that the order has been passed on the
dictate of the Chairman and not by the Commissioner applying his
own mind as is clear from the tenor of the order, the orders in both
the cases, on this ground, are liable to be quashed.”
8. A close perusal of the aforesaid order paésed by the Principal Bench
wo;uld show that certain other observations were also made, which we are not repeating
here except to reiterate. Weras a Co-ordinate Bench are bound to follow the said
precedent as held by the Hon’ble Supreme Court in S.I. Rooplal and Another vs, Lt.
Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594, Itis pointed out
by Ieamed counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as

preferred before the Delhi High Court, wherein the validity of the said order had been
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questioned.  Vide judgement dated 25.1.2005 the High Court of Delhi maintained the

order passed by the Principal Bench in so far as the termination of the Prineipals on the -

dictate of Chairman, KVS. As far as the other question relating to declaration that the
petitioners were direct recruits on the post of Principal in KV and were entitled to be
absorbed against their vacancies, it was not decided and the issue was remanded to the

Tribunal for adjudication.

9. We may note that in all the O.As the order dated 18.11.2004 was filed
subsequently byway of various Misc. Petitions filed which have also been taken up along

with the O.As

10. Following the ratio and the dicta lard ddwn in the aforementloned
judgement we allow the present O.As and quash order dated 18.11 2004 passed by the
Commissioner, KVS terminating the services of the applicants on the dictate of
Chairman, KVS, with liberty to the respondents to take action in‘accorda'nc_e with rules

and law as' held in para 52 of the aforesaid order passed by the Principal Bench.

11. Accordingly O.As and Misc. petitions are disposed of. No costs.

Sd/MEMBER(J)
T Sd/MEMBER (A}

1;{1" -
1



District: - Imphal West

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,
1985)

Original Application No... 3 '3 ...0f 2004

SRI. M. KRISHNA MOHAN
....Applicant
_VS-
The Union of India and Ors.

....Respendents

SYNOPSIS

The applicant submit that the recruitment rules provide for method of
recruitment to the post of Principal by direct recruitment or by promotion or

by deputation / transfer and 66.2/3% is by direct recruitment on the basis of

s - A

all India advertisement and 33.1/3% by promotion. On such recruitment the
—

period of probation is for two years and the academic qualifications required

for the post of Principal is Masters Degree from recognized university with

at least 45% marks in aggregate and B.Ed or equivalent teaching degree.
The working experience required is the person holding analogous post or
posts of Principals in the grade of Rs. 10000-15200 or Vice Principals /
Asst. Education Officers in pay scale of Rs. 7500-12000 with six years

service in the aforesaid grade or persons holding Group ‘B’ posts or the

Vaa



posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent
with atleast 10 years regular service in the aforesaid grade. The age limit for
direct tecruits is 35 — 50 years relaxable upto 5 years in the case of
employees of Kendﬁygl Vidyalaya Sangathaﬁ and age relaxation for SC/ ST

and other categories as applicable under the Government of India Rules.

The applicant submit that as per the existing recruitment rules, the
applicant is entitled for holding the post of Principal since he is the person
holding Group “B’ posts or posts of PGTs or Lecturer in pay scale of Rs.
6300-10500 or equivalent with afleast 10 years regular service in the
aforesaid grade. As per the amended rules since in the year 2000
recruitments were conducted every year Similar is the case of the other
applicants, who were recruited pursuant to the notifications issued from time
to time during the period 2000 — 2004. The applicant has cleared the
screening test successfully with merit and pursuant to the passing of the
screeming test, the applicam was called for the interview and only thereafter

qualifying in the interview, he was offered the post of Principal.

“o
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District: -Imphal West

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,

1985)

Original Application No...g. 13 ...0f 2004

SRI MANDEM KRISHNA MOHAN

....Applicant
-V§-
The Union of India and Ors.
....Respondents
INDEX
SL. No. Particulars Annexure Page No.
1. Original Application £ —\0
2. Verification o
3. Annexure 1 12 -\3
4. Amnexure 2 g —\S
5. Annexure 3 1o —\F
6. Annexure 4 18— 19
7. Annexure 5 20 — 2\
3. Annexure 6 92 - 23
9. Annexure 7 94 -25
10 Annexure 8 2
Filed by



District: - Imphal West

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH, GUWAHATI

(An appi'ication‘under section 19 of the Administrative Tribunal Act,
1585)

Original Application No...............0f 2004

L PARTICULARS OF THE APPLICANT

SRI MANDEM KRISHNA MOHAN

S/0 Mr. M. Munaswamy

Principal Kendriaya Vidalaya,

GC CRPF, Langjing, Imphal, Manipur— 795113

II. PARTICULARS OF THE RESPONDENTS

1. Union of India,
Through the Secretary to the Govt. of India, Ministry of Human
Resource Development, Central secretariat, New Delhi.
2. Kendriya Vidalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi, Through its Commissioner.
3. The Commissioner,
Kendriya Vidalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi.

Assistant Commissioner,

:I;:;

Kendriya Vidalaya Sangathan,
Regional Office, Silchar.
M- X1 o N\\f\\a\)\



II.

Iv.

V.

VL

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE -

The applicant declares that aggrieved b§} the action of the respondents
in canceling the appointment of the applicant as Principal of Kendriya
Vidyalaya Sangathan on an erroneous ground of violation of Rules
and Constitutional Provisions without affording an opportunity of
being heard. The present Original Application is filed against the
order dated 18.11.2004 passed by the Commissioner Kendriva
Vidyalaya Sangathan whereby terminating the appointment of the
applicant as principal and repatriated him to substantive post of Post
Graduate Teacher.

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the present
application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION.

The applicant declares that the present application is within the
limitation prescribed in section 21 of the Administrative Tribunal Act,
1985.

FACTS OF THE CASE.

A. The applicant is a citizen of India and as such entitled to all the
rights and privileges guaranteed to the citizen of India by the
Constitution of India and the laws framed there under. He passed
M.A in Economics and secured 60% in aggregate. He completed

M.Ed. He is a person belonging to OBC.
M - \4\\:{ (L/\,\ O “\6\‘\6\\’\

N



B. The applicant was working at Kendriya Vidyalaya Sangathan (in
short KVS) IIT Powai, Mumbai, as a Post Graduate Teacher
(PGT), Economics in the pay scale of Rs. 6,500/~ -200 — 10, 500/-.

C. That the applicant states that after his joining as PGT, he had
passed the Departmental Examination in the year 1997 for the
selection of the principal KVS and as such the applicant became
eligible for the post of principal in the KVS.

D. That in the year Nov. 2000, a notification was issued in the
employment news calling applications for preparing the penal for
fill-up the post of principal in KVS, the pay scale is Rs. 10,000/- —
325 — 15, 200/-, in the said notice essential qualification was
shown as at least 2" class in Master Degree (45% marks and
above) considered as equivalent and other conditions were laid
downs.

A copy of the notification dated 24.11.2000
1s annexed hereto and marked as Annexure:
-1.

E. That in reference to the said advertisement dated 18.11.2000-
24.11.2000 the applicant applied for the post of principal and
cleared screening test. He attended the interview and was selected.

On the basis of the recommendation of the selection committee, .,

the competent authority approved the appointment of the applicant _~,
as p1in::{1;—al at KV No. 2, Imphal .‘Ein;deputa{ion bagé‘.
) A copy 01’: th:a éppointment letter dated
12.06.2001 is annexed hereto and marked as

Annexure: - 2.

F. That the applicant states that thereafier the applicant joined as a
principal at KV No. 2, Imphal on 30.06.2001 as per the

appointment letter in pay scale of Rs. 10,000/- - 325 — 15,200/-.
M- Rl Ao phom



Thereafter from time to time his deputation f period was extended
B
by office orders dated 24.06.2002, 07.07.2003 and 28.06.2004.
Copies of the order dated 24.06.2002,
07.07.2003 and 28.06.2004 are annexed

hereto and marked as Annexure: -3, 4 & 5

respectively.

G. The person concerned who were ajapm’nted as principal in the year
2000 were regularized. Large number of person appointed in the
year 2001 were also regularized. When this process of
regularization was going on, Commissioner, Kendriya Vidyalaya
Sangathan terminated the deputamcxﬁ of the apphcant and

W X e . A W LN AN ke~ R

repainated th to }ue supﬁgantlee post of pos&g;_ggi, ﬁt@mh& mde
the zmpugned order daied 18.11.2004,
A copy of the order dated 18.11.2004
passed by the commissioner is
annexed hereto and marked as

Annexure: - 6.

H. That the persons concerned who were regularized in the post of
principal after serving on deputation were also terminated.
Pertinent points to be noted in this regard is that in the extent of
termination of regular principal it is stated this appointment as
principal on regular basis was void abintio and non-est in law and
in the case terminafion of appointment on depuotation basis it is
stated that ad-hoc measure of appointing the principal on
deputation for a long period is in violation of the constitutional
provisions. So it is obvious that the respondent authority resorting
different methods to remove the principals, whether on deputation
or regularized. Their action is based on extraneous reason — not
material for impugned order.

A copy of the order whereby

terminated the service of a regular

Ny R‘{(\A‘W\O\ N\&\C\\!\



principal, who was on deputation, and
repatriaie him to his substantive post
of post graduate teacher is annexed

hereto and marked as Annexure: - 7.

I. That the applicant submits that the recruitment rules provide for
method of recruitment to the post of Principal by direct recruitment

or by promotion or by deputation / transfer and 66.2/3% is by

o . A . "

direct recruitment on the basis of all India advertisement and
33.13% by promotion. On such recruitme{nt the period of
probation is for two years and the academic qualifications required
for the post of Principal is Masters Degree from recognized
university with at least 45% marks in aggregate and B.Ed or
equivalent teachjng degree. The working experience required is
the person holding analogous post or posts of Principals in the
grade of Rs. 10000-15200 or Vice Principals / Asst. Education
Officers in pay scale of Rs. 7500-12000 with six vears service in
the aforesaid grade or persons holding Group ‘B’ posts or the posts
of PGTs or Lecturer i the pay scale of Rs. 6500-10500 or
equivalent with atleast 10 years regular service in the aforesaid
grade. The age limit for direct recruits is 35 — 50 years relaxable
upto 5 years in the case of employees of Kendriya Vidyalaya
Sangathan and age relaxation for SC / ST and other categories as

applicable under the Government of India Rules.

J. That although the termination order was passed on 18.11.2004, the
copy of the said »01';der }*{s‘is“s?ﬁr_efl_ upon the a};w
?S}_}_L{QQ_,{_}&\ A large number of applicants approached before this
H:J_;fble Tribunal by filing application under section 19 of the
Administrative Tribunal Act, 1985 seeking set aside and quashed
the impugned order dated 18.11.2004, passed by the
Commissioner, Kendriva Vidyalaya Sangathan (KVS). That on
24.11.2004 & 25.11.2004 this Hon’ble Tribunal passed an order

M. W Gana Mgaa



whereby directing the respondents to ma‘;;nta‘_jgﬁ_,_status quo_till
30.11.2004. On 30.11.2004 this Hon’ble Tribunal extend the status
quo till 04.01.2005.

A copy of the order dated 25.11.2004
passed in Original Application No.
290 of 2004 by this Hon'ble Tribunal
is annexed hereto and marked as

Annexure: - 8.

VII. GROUNDS.

2)

b)

d)

The respondents ought to have given a reasonable opportunity
to the applicant before issuing any order, which is adverse to
his service conditions and thereby violated the cardinal
principle of audi altarem partem which is the basic tenent of

Administrative Law.

The respondents ought to have seen that as long as the
recruitment rules are not amended the appointment given to the

applicant cannot be withdrawn.

The respondents ought to have seen, that any amendment of
recruitment rules is prospective in nature and -cannot be
permiited to be given a retrospective effect and therefore, even
the recruitment rules are amended / modified, the services of

the applicant cannot be disturbed.

The respondents ought to have seen that the Minister for HRD
is only a Chairman of the Board of Governors and therefore,
acting alone he cannot over rule the decisions taken by the
Board of Govemors in their 65" Meeting conducted on

19.03.1999. The respondents ought to have also seen that no



e)

-3

retrospective effect can be given to such an illegal and arbitrary

decision and dislocate the applicant herein.

That large number of Principals on deputation basis, were
regularized in their substantive post in phased manner. When
the process of regularization was going on, the authorities of
Kendriya Vidyalaya Sangathan arbitrarily resorting an action by
terminating the Principals who were appointed on deputation on
the pretext that these appointment were made in violation of the
constitutional provisions. The action of the respondents is
arbitrary and violative of Art 14 of the Constitution of India
wherein the right of equality before law is provided. In the
guise of protecting the equality of opportunity the right
available under Article 14 of the Constitution of the applicant is
being disturbed.

The respondents ought to have seen that the appointment of the
applicant was ratified by the Board of Governors in 65"
Meeting held on 19.03.1999 and therefore, the order of the
Chairman is illegal and the said order is proceeding on an
erroneous presumption and a rather misleading ground that the
appointment was done by the Commissioner and therefore, the
Chairman has got the power to review the same. It is most
respectfully submitted and reiterated that the appointments were
ratified by the Board of Governors and as such the Chairman
being port of the Board of Governors, he alone cannot take
decision singly as Chairman without the convening of the
meeting of the Board of Governors. Moreover, assuming for a
moment but without admitting that the Board of Governors has
consented to the decision of the Chairman, the same cannot be
given a retrospective effect to cancel the appointments given to

the applicant. mﬁn oM
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g)

h)

The respondents ought to have seen that the applicant who are
recruited as per the extant regulations and having worked for
more than three years as Principals and the impugned order is
nothing but an attempt to deny the principles of natural justice.
The respondents themselves offered the appointment to the
applicant and the basic mimimum requirement of a reasonable
opportunity being denied to the applicant shows the vengeance
that is being exhibited towar(is him with utter disregard to their

employees.

The action of the respondents created severe damage to the
career of the applicant, he could have applied in some other
organizations had they not been appointed as Principal in this
respondent organization and it is now too late in his career to do
the same, and irreparable damage that is being done by this
arbitrary and high handed action need to be given a serious

consideration by this Hon’ble Tribunal.

The applicant may be permitted to urge other grounds at the
time of hearing,.

DETAILS OF THE REMEDIES EXHAUSTED

As the applicant has challenged the legality and correciness of the

mpugned order and has prayed for setting aside / quashing of the

same, he has not submitted representation before the authority as the

same would not only be futile exercise but also render his challenge

redundant.

MATTER NOT PREVIOULSY FILED OR PENDING WITH

ANY OTHER COURT.

tKridhons. mahan
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XII.

XIIL

The applicant has not filed any other case / application in any other

Court / Tribunal regarding the present matter.

RELIEF SOUGHT

Under the facts and circamstances, the applicant prays for following

reliefs: -

a) To set aside and quashed the impugned order No. F7 — 7
/2002/KVS (Estt - 1) dated 18.11.2004 issued by Respondent
No. 3. (Annexure: - 6)

b)  To pass such further order or orders as this Hon’ble Tribunal
may deem fit and proper.

c)  Cost of the proceedings.

INTERIM ORDER PRAYED FOR

Pending disposal of the present application, the applicant prays for an
mterim direction to the respondents not to give effect to the impugned
order dated 18.11.2004 passed by the Commissioner, Kendriya
Vidyalaya Sangaihaxi (KVS) (Estt. — 1) and or pass such interim order

/ orders as may deem fit and proper.

PARTICULARS OF THE POSTAL ORDER

Postal Order No. :-  20G135701

Dated t- 01.12.2004

Rs. D= 50/-

Issuing & Payable Office - - Guwahatt GPO.

LIST OF ENCLOSERS

1. Paper Notification dated — 24.11.2000

2. Appointment letter dated 12.06.2001
e Ky (dare ko
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Order dated 24.06.2002

Order dated 07.07.2003

Order dated 28.06.2004

Impugned order dated 18.11.2004.

An order whereby terminated the services of a regular principal
who was initially appointed as principal on deputation and
repatriated him to his substantive post of post graduate teacher.
Order dated 25.11.2004 passed in O.A No. 290/04 by this Hon’ble
Tribunal.

e kvt A mghon
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VERIFICATION

I, Sri M. Kris}m;i Mohan sfo M. Munaswamy, aged about 46 yrs, by
professibn service, resident of Imphal, do hereby verify that I am the
applicant in the accompanying application. I am acquainted with the facts
and circumstances of the case. I hereby verify that the statements made in
paragraphs I to XIII are true to my knowledge and that I have not suppressed

any material facts.

And I set my hand in this verification on the 1° December 2004, at
Guwahati. |

|

gnature
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Eslt.5142/2000
Government of Indla, Ministry of Home Alfairs

Office of the Director of Census

Operations, Kerala

cﬁfo ‘Complox, Poonkulam, Vellayani (P.0) Trlvandrum- 695522
It proposed to fil 3 vacant posts of Peon In tho scalo of pay of Rs. 2550-55-
2660-60-2200 for Regional Offices to be set up in state In connection with 2001
Census for a perlod of ono year infilally, tut likely 10 bo continued therearter
unlil turthor ordors by ranster on depulation basis undor the Directorate of
Consus Oporations, Korata, Thiruvananthapuram -22 from amongst suitatile
officlats of Cantra/State/UT Gov!. dopartments according to thalr oligibility con-
ditions ns montioned below.

Name of the Post  Scale of Pay

No. of Posts Eligibility
proposed lo conditions
. -be filled
Group'D’ Rs. 2550-55- 3 (a) Otficlats of Central/
Pann 2660- 60-3200 State Governments
hotding analogous
posls

{b) Middle Schoot
standard passed
racognised school.

Tho pay ol sotecled olliclals will be togulated with the Instructions contalned in
tho Dopll. of Porsonnot and Tinining OM No.2/12/57 -Esti(Part 11} dated
29.04.1998 as umenfdod from time 1a time.

Applications of officials who are eligible and willing to be considared for ap-
pointment by transfef on depulation basls and rofleved fmmediataly after setec-
lion may be forwarded In prescribed proforma as per Annexure-i slong with
thelr Vigitance Cloarance Certificate so as lo reach this Directorate within 6
weeks from the data of publcation of this advertisement in Employmant Newrs.
Tho offictals who voltintoar for the above post will not be permitted to withdraw
thelr namo Inter. :

1. Name :
2.0nto of Birth :
3. Educational and other Quatification :

4. Dnto of Enity into‘Governmont Service :

5. Dos!ynation of the post held at present :

6. Daio tron which the presant post Is hold on regular basis :
7. Whothor Permanent/Quasi permanent/Temporary

8. Whothor SC/ST ¢!

9. Scalo of pay In the present post :

1b. Prasontpay : |

" ANNEXURE-!

1 711, Dotalls of Experlonce :

Nature of viork
done In details

= Porlod -
Posthold  From to

Scale
of pay

Dato: Signature of Applicant
Certificato 10 by given by the Head of Office of the Applicant

1. Itls cortitiod that the particulars furnished by the olficials are correct.

2.1ts corlifiod that no disclplinary case Is pending or contemplated against the
applicant and he/she Is ctear rom vigitance angla. HEAD OF OFFICE
davp 2104(161)2000- .

EH38/

Age : Should not exceed 50 years on the fast data of receipt of the application. (Relaxable for SC/ST/CUT. OIS iy,
Delence Personnol'Govl. sorvants and employees of KIV.S.) as per tules, . ~

(i) Ateast 2nd Class Master's Degree (45% marks and above consldetad as equivater
Chemisty, Zoology. Bolany, Engfish, Hindi, Sanskiit, Histoiy, Geography, Commerc  -&conomlcs/Polilici) Seisineen
Computer Science/Physical EducationMusic/or Fine Arls,

(i) A Oogreoa or Post Graduate Degree/Diploma in Teaching/Education, * )

‘(ﬁi) Ateast 10 yoass oxpatience in Educationd Institulions including alloast 07 yoars '-ucsng experlanca at Saniat
Secondary of Highat lavels in racognised institutions and minimum of 03 years expotlencs m oducational ad. Anlstration

Railway Recruitment Board

fSoulh Lellaguda, Secunderabad

- . No. RRB/SC/C/659/06/04/99

Doclaring the wtltien examination rosult of App. Junior Engineer {P. Way)
Gr.ll-Cat. No. 06 of £.N. No. 04/99 conducted by Rallway Rectultment Board,
Secunderabad on 22,10.2000. .

Roll Numbors of candidates who have provisionally qualilied in the wrilten ex-
amination conducted by the Railway Rocrullment Board, Secunderabad on
22.10.2000, for thae post of App. Junior Englnear (P.Way) Gr.ll - Cat. Ho. 06 of
Employmant Nolice No. 04/99 are listad below.

Roll Numborse - 29

11140249 11341546 11510449 11541485
11240072 11341994 11520295 11810082
11212403 11342008 11520576 11820038
11340078 11342100 11540843 11820043
11990205 11342181 11540873 11820048
11340254 11342327 11541189

11540831 11342732 11541396 -

11240942 11342765 11541429

Total : Twenty Nine candidates
A" .3 zandidates 'boaring the abové rofl numbers are requirad to attend the
office of the Ralhvay Racruitment Board, Secundorabad on 08.12.2000 for vori-
fication of thelr otlginal certificates in support of thelr qualification. date of birth,
cnsto, and all othef relevant records mantionod In the Individual Intimation fot-
ters which we belr:\g sont seporately. The candidatos belongs to Ex-Service-

men categoty are toquired lo produce their service discharge cortificates and

othor refovant documents at the time of verlficalion of cerlificates.
Whilo ovary cara has baen taken in preparing the above resull, the Railway

Rociuliment Bomd; Secundarnbad taserves the right to rectity the errors and |

(TO BE FILLED IN BY THE CANDIDATE IN HISHER OWN HANDWRITING)
DEMAND DRAFT HUMBER

WHETHER BELONGS TO SCHEDULED CASTE/
SCHEDULED TRIBE/OTHER BACKWARD CLASS/
PHYSICALLY HAHDICAPPED/EX SERVICEMEN

{Naturo of the Caste/Tiiba to which belongs Attested copy of the certificate froin
the Compelant Authority should be eficlosed)

1. NAME

2. SEX

omissions if any, ’

' . Chaleman

! Aallway Recrulimont Board
EN 34138 . Sacubderabad

LBOVE : a: oglll‘:'- Tium purses
X OB .Brospe 2 18 & ab "'..y
g g S
-\ \I A 5. M

CHNC Turning, Milling, Wire - cut EDM 8 CAM covered in single course with

lemphasis on machine concepl, programming & praclicals on Tramer A

tdusinal production CNC Machines. .

Eligihility:xity { 1042 & sbove, Including Mechantcal B €./ D.M.E LTI & Students
sludylng these courses. ‘For Xih/ 1042 candldates additional
Hechanicalcoveragols glventn CHC course

NATCHES  START on 13th Ove. 2000 & 18th Jan. 2001 LTI JIRLAS ‘i
\J HIH'EH;MIHE?I-II-II:HWZ( U GALU UUL

Intoamation brog¢ I-:mn & application tarm can ba collected parsonally free of cot
or by sanding a self nddiossed 8 Rs.J/- stamped envelope - Hostel Avaitahle,
CAQ-CAM TECHNICS (CNC - CAD Training Centre} % : 4361107 /14353005

18, RAMANATHAN STREET, [Near Mambatam Railway Station}, TNAGAR, CHENNALL1T
L, E-mall; cadeam@eth.nel

ENJ3/174

3.. FATHER'S/MHUSBAND'S NAME

4. DATE OF BIATH

(BOTH IN FIGURES AND IN WOIDS)
AGE AS ON [""" | YEARS l'“_] MONTHS [ | DAYS
S. -.i‘OSTAL ADDRESS (N CAPITAL LETTENS)
. (0) Pamanent ot et i e e et e e
N PN CoDt:
(b} Present Addioss =
PIN CODE

A AL — I Lomploymoent News 18 -- 24 November 2000

KENDRIYA VIDYALAYA SANGATHAN, |
o NOTICE 2

Apphications rva lwited for prepazing the panets to fill up the posts of Principala in Kandriya Vidyalayna in the pay senle of
Rs. 10000-325- 15200/ tanster o deputation basls ftom amongst thosa soiving the Conhial/State/Seml Qeut/
Autonomous Organisatiohs and C.B.S.E, w2 Schools and also fur direct recruliment to. fill up the tackivy
vacancios of Piincipals fot SC/ST fullilling the following conditions. ’

Essentlal Qualificatlons :
'J In Mathematics, Plysis

Expertence In Educational administration Is delined as under @ A
(a) As Principal/Headmaster of a High School/MHigher Secondary SchooVinter Collag2/Negree Collega: OR

(b) As Vice Princiral’ of a Highet Secondary Schoolinter Collepe/Dégma Collego/t*oad of Deptt. 'n a De jisa Coliegs/
Univarsity Toachers Training Collee; OR )

(c) As House Mastes in Public/Sainik School or as Officer in Atmy Education Corps; OR
{d) A1 a Vice-Principal in a Kendriya Vidyalaya for 03 yeats ot more; OR
(¢) As Vice Principal and’or PGT tn Kendilya Vidyalayas for alleast 15 years; OR

(N As Vico-Piincipal and'or as PGT In Kendriya Vidyalayas for alloadl 10 yoars In caso ci Uiose who have passsd tit
Departmental Examination. OR

{g) As Vardon of Hostol In a Kendriya Vidyalaya.

Desirable :

{i) Working knewledge of Hind and Engfish.

{ii) Expetience in organizing Games and Soorts and Co-curricular aclivities.

Note : In case sutficiont numoer of SC/ST candidates ase not forthcoming for filing backiog vacancles, the cempatant
autharity can consider 1elnxing adminisbative experlence to the following oxtont :

§ yoars educatonal exporience including 03 years teaching exparlonce al Sentor Socondavy or. Higher fevel In recognl: .,
Insttution and 02 yeats expotience in educational adminlstration. tn case of existing Post Graguate Teachets and Vica-
Principals in Kendiiya Vidyalays belonging to SC/ST cotnmunity who have rondoted 10 yorrs of setvice as PQT and'o:
Vico-Principal required administative expetience will be relaxed altogother,

How to apply

Applications cofnplets In afl tespect as pet proforma givan In the Anhoxute along with attosted coplos of cerlificatos, redk-
shoets mantioned therein, one seolf addiessed post card and Demand Dioft of Ra, 200/- (Rupaas two hundied only ) creeas:
in tavour of Kendiiyz Vidyalaya Sangathan, New Dethl should be subimittad, in duplicate. to the Asslstant Cominlzsicnier
(Admn.), Ketiklya Vidyalaya Sangathan, 18, Instituliohad Atoa, Shaheaed Joel Singis Marg. Mew Deihl-1100186. .
Apgiications noally typediwritten, in the prescribed proforma, on white papet only, on o2 side of the paper In doutde
space (the size ol papot should be that of loolscap size (21 x 30 cms) e accepla’s, Candidales gotving In any
recognised Institution/Organization/Autonomous body or Central/State Govt. and CBSE afliiated +2 Schooie muct apyly
Through Proper Channel. Appfications through proper channel will be entartained only 1 they are racelve 1 within two
woeks altor tha last date, Howevor, candidatos sivould send an advance copy (along wit v Demand Drafl of 118, 200/:)
30 as 10 roach Assistant Commlssioner {Admn.) al the above mantioned nddross, before the Inst dato. Th:ae advance
applications will be considered provisionally subject to the condilion that the applicatizns thiough propet channel are
taceived wilhin two weeks aftor the last date. SC/ST/Ex-servicemen/Physically Handicapped are exempted tiom payment
of Féa. The Ex-servicemen candidatrs who have alioady joinad the Govt. job are not ontitled fot fee coticasslon’ a0 paid

-ty Cash. Crossed Cheques, Money Orders will ol ba accepled under any circumsiancoes. .

LAST DATE FOR RECEIPT OF APPLICATIONS IS 1511 DECEMBEDN, 2000,

Instructions to tho candldates : .

{3) The j.:escribed esrontial qualifications are the minimum and mete possassion of the same doas not entitie & curkidale

*2 ba ¢:dted for wrillen testinterview. The K.V.S, may al ils dizcrotion to hold a written test, and call the candidates (o1

ntotvigs on 1o basia of merit positiun an the examination, 1o dacisicn of the K.V.S. In this tegard ahnl! bo final rarf

binding No cotrospondence will ba antertalned In this tagard,

(b) Departmental candidates belonging t6 the Kendtiya Vidyalayas (ullilling the prescilbed qualllicallons etc. tald down for

the post may apply Through Proper Channel.

Terms and Conditions @

{i) The employeos of CentralfState §_em| Govl. Autonomous Organisations and C.B.S.E. affillatad +2 Schools recognised

by the Govornment which have lacilities to tetoase Ils employeas en doputation basls on retalning lien e eligitle to w;f{y,

(i) The tarm of depulalion shall be five years and will be governea by ne exisdng Instructions of the Qovernment of Indix

relating to deputation. The K.V.S. tresetvas the right lo repaliiata the service of a doputationist al any Sme even baloro the

completion or approved depulation petiod, depending upon their performance, withou! assigning any roasens. Further, the

appointment en doputation basis will not confer-any tight, on the candidale, for petmanént absotption In the K.V.S. at aniy

tme

Hote : (i) Applicawuns it not received in duplicate shall bo tejocled.
(i} Incomplole applications shall be rejected. .
(ifi), The date of eligibility in afl respacis shall be the last dato for submisslon of the application.
(iv) No correspondsnce In this togard shall be ontaitained.

KENDRIYA VIDYALAYA SANGATHAN
APPLICATION FORTHE POST OF PRINCIPAL

DATED _FOnRRS.

(IN CAPITAL LETTERS) Space for
Passpoit slze
Pholograph

Form (s llable to
be rejected -
without sholo

(WRITE ‘I IF LALE AND 'F IF FEMALE

(i1 CAPITAL LETTERS)

(I CHRISTIAN ERA)
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'i ACADEMIC QUALIFICATIONS :

INDIAN STATISTICAL INSTITUTE
203, B. T. ROAD, CALCUTTA - 700 035

¢
'mlnnu/_c; . Subjecls Board/Unlv Year Marks Max Parcent-
. o - Oftorad obtained Marks taga
th. Sec./Sr. Sec/ d
" PUCAmatmodinte
Dacholor's Dogree
Mnster's Dogroo
Adiitlonnd Maator's
Qogree
(B} PROFESSIONAL QUALIFICATION :
Examination Boud/Univ. Yaar Marks Max Petcen.
Obtalned Marks lage
BTAT Thoory
B.Ed.
Practical
M Ed.
Ph.DM.Phit
Any othet course
7. TOTAL TEACHING EXPERIENCE :
! s | Name af thy Name of the Post Scale ol From To
i HS | Institution Boasd lo which Held pay and
i - Altitiated basic pay
! |
! '
' I
1 _—
6. TUIAL ADMINISTRATIVE EXPERIENCE ;
Name of Scaln Namo of the _____Posthald Total
The post pay Inslitution From "o "Expetiance
Fles/Non-resi yrs. - Months

8 Whether passed Depmitnental Examination It yes, please indicate the yeur.
Also attach n copy of tha tattor

10, OTHER VITAL INFORIATION -,

(n}  Name & Adtress o Iho institution where working

(b) Whether tho Institution Is Gov! /Aidad’Pvt

{c)  Whoether U Institutien §s Resldentalition-rasidental

{d) The leval of the instilution i.e. upto class JXNXIXN

{0) Piosent post held

) Scate of pay

{Applicants 'working in the Sangathan must indicato the poat held by them in their parant organization)

(g} Whether parmanenvtemporary/Ad-hoc

(h} Date since held

()} Complate raak-up of tho sca’e of the posthold ____ P e e
¢} Present basic Fay Rs. I e

tk)  Dalo of auperannuation fiom ptasent service

() Stlo your mothet tonguo -

(m) Natwve Dishict & State

{n)  Nanrest Railway Station

(o) Langunges you can Huently
{!) Spenk

(11} Write

(i) Read

(P} Preference of State(s) for posting

©r =

Whether manioditinanied

(q)

(1) Whothor the spouse la employad

(indicate the dosignation nnd complete address of employar)
(s} Any othas tolevant Informaton

tiame and addiass of the Ratieving/Controlling Authority

(Give the Complete nddhess wilh PIN cods).

P DECLARATION

! aolou.;nl’y doclve U\;| tha staloments made by ma aro cotroct 1o the best of iny knowladga and beliel
1 have tend afl the trrms & condilions thoroughty and alao clenrly undarsiand that in the avent of my appointment in the
Sangathan my services o hiablo lo be repr triated/niminated without notice, any tima duting the service, if the tarepoing

infor m.mgux any pat theroof luinished by ma istound to be wrong of suppressed

Applications are invitod for appointment of one pudRly
tompotary project-linked Junior Reseaich Fellow in thi
Geological Studies Unit of the Instilute to work in the DST-
lunded project ontitled "Dopositional molifs of the Satpura
Gondwana succession @ thoir spatial and tomporal
variability in relation 1o basin tectonics.” The project will
remain valid till September 2003. The followship carries
usual stipend, HRA and medical facliities as por the norins
of the Instituto. Qualification : Essential-M.Sc. in Geology
or equivalent; Desirable-NET or GATE clearance. However,
those without NET or GATE qualification may also apply.
Applicants will be called to appear before an interview
commiltee. Typed application staling a. Name & address,
b. Father's name, c. Dale of birth, d. Qualilication &
experience along with the photocopies of testimonials
should be sent o Director, Indian Slatistical lnstitute, 203,
B.T. Road, Calculta-700035 so as to reach his office within
two weeks of publication o! this advertisemant.
Applications can also be sent through e-mail at :
director@www.isical.ac.in. Covering envelope should be
marked "APPLICATION FOR JRF IN GEOLOGY".
Director

Bharatiya Reserve Bank Note
Mudran Limited

Reserve Bank of india Building
1d Floor, 10/3/8 Nrupathiunga Road
Bangalore-560 001

A Challenging Career

Vtho we are
Vie, Bharatiya Reserve Bank Nota Mudian Umited (BRBHLAL). e a wholly
ownod subsidiary of the Feserve Bank of India. We have eslablished two print-
ing ptesses. onn at Mysore and the othar at Sathont, We have cur Corpotate
Olfice at Bangalorn,

V¢hal we do

o ate responsibie for a zovoreign product. We print Indian Banknolas for tha
Hasorve Bank of India on “slate of the art” banknote printing machines,

¥Whom do we nred

Vio are In nocd of a Gonarnl Manages to be posted at any of our estaliistunonts
at MysoiesSaivorityangalzie,

What nre we looking for

Wo ro looking for n top-lovel soll-motivatnd, dodicaind tachnocrol bebvaon 45
and 55 yans of nge (age relaxalion s availabla to 5C/ST and OBC candidates
as por Govl. of India guidelines) with approptiate background, having managed
large Industiinl corporates of public sector undortakings with not fess than 20
yows exparionce of which 1016 yeius must be at Senlor Managoment loval
praferably with thoreugh axposure lo a computetized envitaniment and oxperl-
enco In Production -Planning ~-Conirol, Human Rosoutcos Devalopinent, SO
8001-2000 and Industrial f2elations.

What do we olter

Wae ofter ona of the bast packngas anong putiic sector undailakings in India.
Whal you ara to do

I you arn the patson we rvo looking for, tush your detailed CV within 15 days
to the Managing Diteclor ot the nbovo given addiess.

EHl 34/114

eome  SANJAY GANDHI POST GRADUATE

! INSTITUTE OF MEDICAL SCIENCES
Racbareli Road Lucknow-226014 (U.pP)
Fax No. 91-522-440973. 440017
EPABX : - 91(522) 440004-8, 440700, 440800
Eman: asautsegpglac.in
Advt. No. ACAD-7/2000
POSY M.D./M.S. TRAINING PROGRAMME IN

MEDICAL BIOTECHNOLOGY

Appheatons ate hvitad from In-setvice candidalas for the DBT sponsoted |
post M.OM.S. training progrtamme In Medical Biotlachnology at the Depart-
mont of Medical Genatics, Sanjay Gandhl Postgraduate Institute of Medicad
Sclencas, Lucknow. The aining petiod s for one yeor which includas stiuc-
tuted coutse and research piojoct in Molacutar blology telated to Medice!
Genelics.

The intetested candidates with M.0D./M.S. degree or equivalent In any madi-
cal subjnct recognised by the MCI should submit thelr applications through
propor channol on plain paper alongwith thell complete bio-data. It should
bo duly tecommandoed & forwarded by tho sponsoring Institution. The appll-
cation should Include Intformation nbout backgiound expetience In e above
atons, svallable facilities In the dopattinant & the Institution of the applicant
and two pagas wille up of the reasons to undertake the haining and pro-
posed plans,

The candidataes will bo requited to appear befote the Salection Cotninlties
on Decomber 21, 2000 at 11.00 a.m. at the Committee Room, Adimtnistro-
tve Block SGPGIMS, Lucknow. Candidates should note that the training
programme would be started fiom Januy 1, 2001, The selecled candi-
dates will be paid n stipend of Rs. G000/ ot month plus HAA and a training
foe of fis, 6000/ por annum will bo payatie by tho candidatag.

The applications should 1each the Doan, SGPGIMS, Lucknow-226014 (U.P)

EIURILS

o

. .
rrvet 1000 § 0m

latost by Docember 15, 2000. The candidates may also send thelt Blo- @
dala alongwith tequisite Information to tha Hend, Department ol Madical 3
Genolics, SGPGINMS ol Fax No. 91-522:440973 or e-inail ssn@sgpgl.ac.In. 7

Oltoctor w

davp 1309(20)200¢

- PLACE e {Signature of tha Canchate)
OrTEL _ L
—
FOR USt OF THE FORWARDING OFFICE
Mamo of the Ollico__
- . *
Date and address
PIN Code
{Ploaso give complete addiess)
it 1s cortiiod that the npplicant Is workingias o since in this Insttution, which Is n
Qovernment’Seml GovernmentStale GowGovt tecognized/Autonomous/AldedPrivate ond that entiles made by the
epplicant have beon found correct on verlitation troin hls sotvice records.
No Vighance/disciplinary casa s pending/conternptatod against hinvher at the tme of apphcaton
Place Signature
Hame _
L e _ Designation ——
! CONMTERGINNED Seal
| tpnature__ U
vt —
| Dasignation__ __
. bEAL '
t (s S gt et by Petsing Appolnting/Gompetent Authorlty)
A eApoIIeme Y . EN 34781
) 1
Vo
&
]

.




 F.7-4/2001-KVS(E. I

. THE ASSISTANT COMM

1 KENDRIYA VIDYALAYA SANGATHAN
- (ESTT.II SECTION) &
1. Y-

1)\0tﬂ4q

ISSIONER

KENDRIYA VIDYALAYA SmnGATHAN

I '
REGIONAL OFFIC, MU

e e tt—— e,

SubJeét:Appoihtmenb'of ,§§£AWM;Kri§hnawMthh4HQILEQQ).

MBAX

\J&nMA3U£;f-4ﬁir —14—

SPEED POST
18 - INSTITUTIONAL AREA
SHAHEED JEET SINGH MARG .-
NEW DELHI - 1 100 1 ¢ T

—— e e ————

DATE:

Y-

’

et .

TaLPoual,Munbay Tt A Hohan e
" to the post of PRINCIPAL in Kendriya
. ’Vidyalaya'Sangathan by transfer on DEPUTATION
_BAS[S in.QayASca}eAOf.33110000;325-15200/7.
| . « o T« e o f . i, .‘:‘: —.“,, 1’ _____
:Sir/Madam,' : _
. On the’b551s of the neddmmendationé of'the:'Séiectidn
-Committee, the gompetent - authority- has' epproved the
" &ppointment of Shrd M.Keishna Mohan _____as Principal
“4n KvVS on“députation‘basip_inuggy\aggle of Ke.10000 =~ 325
15200/~ “GTER —effoct ' R

his/her .conduct
exigencies. The
deputation terms..-

2
He/She wil

df'the,'pqet or
Ipdia,ocders/ inst

No.2 Tmpha) e

ect from the date he/she aesumes. the charge
er deputation in KVS will be initially for .
Ror t11) further orders whichever 1g

and  performance and adminietrative

arpointmen
e TS

t will be governed by usua)

: {::_He/She is posted as 'Principal gt Kendriya Vidyalaya,
a : L '

1 have an option to draw pay in the scale
draw deputation allowance as per Govt. of
ructions on thig subject.

3 Stird M.Krishna Mohan

may be informed

tﬁab this appointment on deputation will not confer on him/

hpr‘any claim for perma

Principal in Kend
cannot claim for e

of right. - 1t shouLg_gg,g;gggL%,gggg_stOOd

period of deputat

riya Vidyal
Zteneion of

lon can be

nent absorption/regular appointment as

aya Sangathan. Horeover,-he/she'

~Lthat the atoresasd
the solediscretio

e ommissToner, —KVS™
deputation period, he/she

I
i \

w

1
N

}
1

Parent Officc/fceder post.

deputation period as & mgttern
!

On cOmplétidﬁ7ﬁe§m{hntibnﬂ of
will be reverted back. to his/her

Contd....p/2...



.

2. The Chelrman,VMC.K.V. No.2 Imphal

' -~
,/Aﬁg

4ﬁfl lt ig, therefore, requested that ;§EF{0ﬂ9.E££?vESMN. :
.—Jiﬂﬂl_Nl_;”gm_mm_vmay:please be relieved the instruntion ton {,X

Join at K.V, Lol Imphal 7T Principal % .
latest by 30.6.2001, falling which 1t will be persumed that -~ .
he/she ig not. interested in this offer and this offer will be . o
treated ag WITHDRAWN without any further notice. Before ‘

relieving, - it may be  ensured that no disciplinary case is

- pending or contemplated.

~In case it ig tound at any ctage that the candidate
does. not satisfy/fulfil ' the eligibility - condition as,
brescribed 1in Recruitment Rules for the post of Principal OR
is not clear from Vigilance angle or has furnisghed incorrect
rarticulars or surpressed &ny material/information in the
application for the post of Principal, ~his/her deputation
shall stand terminated. ' '

Yours faithfully,

7

. - (V.K.Gupta)
Assistant Commissioner(ﬂdmn)
‘ - "¢ For' Commissioner -

1 ."-.,’.(Fig!."!é Mohan, PGT(Eco), KV IIT poway,

e e

Y communicate his/her.accebtanée immediately
to this office within 7 daye Irom the date of issue
~ of offer and also report to rosting place as etated
above :by the stivulated period. .

~ With the request to intimate the date of
individual concerned to this office as well gs-
Assistant Commiastoner, Kvs, RO, concerned immediately

3. The Principal, KLYLME;TNEQEéﬁ.

S e et b — e e e ——

4. ' The Asst. Commissioner. KVS. Ro, Sdlchar .
- He/She ig requested to intimate the date of Joining

of the incumbent to this office immediately by Speed
- Post/Fax. . : '

5, Pefsonal file. 06.Guard filel.

.
H

. Assistant Commiesioner(ﬂdmn)v- [
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, InstitutionaliAres’,
Shahid -JeettSinghiMarg
New Delhi

]
-

0#/2002.KVS (Estt.IT).

POFFICE ORDER:: “ii: : .

5 L

DS BN I e A RS
2Rl A B Approval:of the  competent ° authority -'is! hereby:
conveyedifor extension. of .deputation periods in. respect of!'the; .
following:.. Principals.. of - Kendriya Vidyalayas -, who have:been. . = |
working:on- deputation basis for a period of one more: year or!
A D ﬁ?ﬁp;ther;ordersxwhichqver_is.earlier as indicated.against'

iy

e T e . e

2
B s

-._-_.—......—_..—.-__.._._...__a.__....._....-....--.
———_—am TNz I R L

Date ‘of extension!
deputation period; o

S e TN e et i o e s o - o
—-.._.....-.-.....-..._-.._—.._—.._-.._-.—————

: HROTI

" SHRI' SURESH [KUMAR:. ' @ 128.6.20028
CUBOKRJAN'rL. L.l 2816.2003

!
[REN

| SHRT K SREENIVASAN. =~ - S 5»7}20Q2=
CDULIAJAN. oo iap oo 00 PR NN
SHRI KN BHATT i - = $29.6.2002. "~
NAMRUP o e ' CE e
SHRI DK DWIVEDI = . - 27.6.2002"
DOOM DOMA o

SHRI B VIJAYA VERMA
DIMAPUR .. ,

SHRI E ANANTHAN  {i" " ! 30.6.2002 ;"
KUMBHIGRAM ™3 @ ™ 10" i’ =5t o e g

SHRI M KRISHNA MOHAN {12.6.2002 .
LANJING NO2 IMPHAL™ - ; o

{ e

.

SHRI PC MAHAPATRA! .. . 26.6.2002

DHOLCHERRA o

| SHRI V SHIVAJI | 27.6.2002
" . NO.1 SILCHAR +v:, & =y - SRR

~f:¢; SHRI ‘DR YADAV ¢ . 7 7 29.6720027
‘:.~:KRIMGANJffF5h?‘f:{'f . S L e

L B T R A B I B C
I i+ SHRI EM-REDDY .z g 00 il 16.7.2002
o oo - PANISAGAR - Lo : o

e o e e et e et~ e

A 13, Sh SM Garg 30.6.2002 "
| : : ‘ Aizwal 3 L e
| 14, Shri RG Das | . 25.7.2002 %
Zakhama ' ' -

WM - aln

ARSI LML LN M PSR A T b © e war -

———

i




e ————— e e

'ppozntment '0f deputation to the'’ post of *Principalf”
HaivLaodl oo J!57H“u‘lémqld'un)llﬂred SRR LR A

V1nd1v1dua

“organisation’” ]
.deputation - wlll not confer on hlm/her any-,
“for permanent absorptlonlzegular app01ntment. a"
"Principal 'in Kendrlya Vidyalaya angathan as
..-as he/she should ;not claim- for'‘lextensioniof
e deputatlon perlod.asua,matter of rlght<

:rlj) | The deputatlon perlod can be;curtarled at
‘the sole’ ‘discreation ' of the ‘Commissi

'f;he/she S will - beid
'-offlce/feeder post

. qﬂlncrement which is due for this year "under’’

o oo o> ou ow —— e @0 s s e e o
—_——mr e a- eI NIZmSD

adm:mlstrat lve ex1genc1es~aof

perforance i ‘
Moreoever this ~ app01ntmen

tyall

1

completlon/terminatlon:’of dcputatlon,““

‘Other termS‘ and condltlon aof"the?

JE

(V K Gup«a) I
: Deputy Commissioner(Admn & Fln)
for Commlsoloner.dfgﬁnl

d1v1dual concerned Pr1nc1pal of KV

Asstt Comm1551oner "KVs, Reglonal office w1th the

_request to . make the proper entry in the service:
++ book of the i;individual ' concerned . with® proper

‘attesgtion, .1mmed1ately -and also regulate

the
prov131ons of rules as’ extended from tlme to tlme

l

Chalrman, VMC of Kendrlya Vldyalaya concerned

Educatlon Offlcer(V1g)

Office order file.
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. . N -—-::—-———'-—"‘—
Kendriya Vidyalaya Sangathan ‘ T

(Estt.I Section)
i ' 18, Institutional Area,
2/

Shahid Jeet Singh Marg, -
New Delhi -110016 ™«

No. .F.7-07/2002.KVS(Estt.T) Dated; - 7767€2003

OFFICE ORDER

In terms of the offer of appointment to the post
of Principal on deputation basis ,approval of the competent
authority is hereby conveyed. for extension of deputation
period 'in . respect of the following Principals of Kendriya
Vidyalayas‘; who have been working on deputation basis, for a

period of ione more Year or till further orders whichever is
earlier as indicated against each;- :

——-.......-......__._.--..—.——-——-.—._.—-.__.__..._........_....__.-..-..__-_.____...____.-_._--._—..
—-..-.-____—._~.-.—.—————-._______.__._..._..._...._...—....__...._—.__._.__..._.._...____—_.___

Name of Principal Date upto which period -
and KV where working of deputation extended

——--—-—-——.—-._—..__-.____——————__ N N N I s o e v v = v o e o o o
——--—————-——-——.——————.— ....___....._...___...._...._._-..__———.——

Silchar Region

01. - Shri S.G.Shroti 15.7.2004,
'= s - Rangapahar

62. - Sh.Suresh Singh , 27.6.2004.
: - Panchgram

(Under order of transfer to No.2 Army Bhuj)

03. . Shri K.Sreenivassan - 08.7.2004.
*  ARC Dumdooma

04. Shri K.N.Bhatt 28.6.2004 .
Namrup :

05. Shri D.K.Dwivedi 26.6.2004 .-
Duliajan ' .

06. : Sh.B.Vijaya Verma 09.7.2004,
Tuli

07. - Shri E.Ananthan 29.6.2004.

Kumbhigram L .
- (Under order of transfer to Silchar) .

qg,///d ~ Sh.M.Krishna Mohan 29.6.2004
No.2 Imphal T —

09. . -Sh.P.C.Mahapatra - 25.6.2004.

) Dholchera ey :

10. shri v.shivaji 26.6.2004.

No.1 Silchar _ ‘
(Under order of transfer to Karimganj)

11. Shri DR Yadav 28.6.2004.
Karimganj ‘
(Under order of transfer to Kumbhigram)
s




12.
13.
14.
15
16.

17.

18.

e R
Mt

02.
. appointment
unaltered.

02.

03.
04.

05.

- 06.

=19

2
Shri R.G.Das' ! =" " . 24.7.2004.
;”Zakhama
“'ghri §.Sarangi - 28.7.2004. -
ONGC Agartala e
shri PC Ratha 02.7.2004.

Kunjaban,Agartala

Shri A.K.Dixit 31.7.2004.,
ONGC Sibsagar '

(Under orde: of transfer to Bakloh)

Shri S.P.John 27.6.2004.
~Tinsukia

Sh.K.N.Roy Choudhary 04.7.2004.
Dinjan

(under order of transfer to No.1 Jamnagar) -

Shri G.P.Saini 04.7.2004.
ONGC Nazira S
Sh.Sudhakar ‘Singh 25.7.2004.
Dimapur

(Under order of transfer to BHU Varanasi)

e e > e B o e A o o v b Sy S v v S M e de e fee Bt e e Aev M S e Sk e S A e e i M G M A e M G i vt e e
e e e T T T T T T T T T -

The terms and conditions of the offer of
of deputation to the post of Principal remain

( Rajvir Singh)
Deputy Commissioner(Pers)
for Commissioner.

¢

Copy to:-
Individual concerned.

Asstt Commissioner, KVS, Regional office, Silchar
with the request to make proper entry in the
service book of the individual conceérned with
prcper attestion immediately  and also regulate
his increment as per rules.

 Chairman, VMC, of Kendriya Vidyalaya concerned.

Education Officer(Vvig).

Assistant Commissioner, KVS, RO, Ahmedabad/ Jammu .
/Patna for favourof information.

Office Order File.
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K L/\’l)l(l YA VIDYALAYA SANGATT 1, lN
(ESTT-1 SECTION)

F.7-7/2002-KVS(Estt I)

8‘~/

18- INSTI1 U11()N4E #lLIUCA,
SHAHEED JELT SINGH MARG,

Omczs —ORDER

In terms of the offer of appointment fo the post ol Pnnapal on deputation ©
- -"QSIS al\n,oval of !'17 Ccvnng[enf nu!lvnrzty ’c I'G ehy Conyeyed fcv ex /;pctoo, of P
¥ depulation period in respect uf tne fulluwing Principuls uf Aerluuyu Vidyaluyus, who

~have. been working on deputation basis, for a period of one more year or 1111 further
) nrdgrs wlnr-lw\’m ic enrher as l"'""!CC!t"d aoa;nct egrlz -

NEW DLLHI 1100 1 6

Dalcd 2. 6.2004. "

4

: S.No. {Name of the Principal EKV vhere worl’lng Date upto which . ;
. ' o ! period of deputation |
| extended
01 [Smt. Alka Sriniwas ) :VSNI Nagpur 28.08.20058
02 {Sh. Hemant Upadhayay . - ~ |Adra 29.06.2005
02 lsh.a Tripathi T d  2a0e2008 |
. _204_iSh. C.M. Kurup | - |Korapui ¥26-06-2005 |
05 ISh.Ravindra Prakash Sikar (9.07.2005 !
06 |3t Sivaiti Chadiar Whaar - 14.07.2005 |
07 _Ismt.V.J.Pallam INo.3 NAL Blkaner | 27.06.2005 |
08 ISK M| Accan.ol M 4 Atk ) 1 20 08 YNNE 1
A ’\JII l'l \-‘Ul "ul . | VU, f'\l\l Il l»VV‘ ‘ LV4\_JV.I-U\JV ’
0y lbh.U.b.Negl INangal 8Bhur = =} 270.6.2005 !
10 ISmt Kiran Bala l0aN Shilar I 27:6.2005 )
+ | PNy . | B T o~ = m . R
1 |Or.R.K.Poonia [ikajauri ! -00.7.2005 - |
12 _ISh S M Garg IRae Rareily 29 62005 !
13 _ISh.T.Purna Rao  / i3 BRD Fune 23.6.2009 |
14 |ISh.M.N. Sreekumar |INS Valsura | =~ 28.6.2005 |
15 Qb lakhn e TV Manalkanur - 05.6.2005
~/ l\Jl‘l\ UUUU NN n_.’ul..nu 1 IVIUI Ay IJUI (-. . .\:l.l-_\-l\-J-
16 ~|bh £-Ananthan . _|Silchar . 29.6.2005 _
17 Qh \/ th\/:u |K:\r|n’\r‘u |n| ! 2662005 !
i8 ou . C Nldllf‘pdlld {ohuichera _ : 23.6.2005 }
19 1Sh.D.R Yaday IKumbhigram ! 28.6.2005 |
~N T i AT A AANE ¢
LV \3“ \JU‘CQH Olllyll lf‘\lll" L)I l\.lJ : LV LUV :
21 4Sh.D. K. Diwedi {Duliian . 265.6.2005 !
22 ISh¥.NBhat demrup : 2862008 i
23 I1Sh.K. Sriniwasan :Doomaooima i 08.7.2005 /
w24 ;Qh M Krishnamaohan C anging ; 20 4 2004 i
25 SRGOes o Tiaiaoos
26_iShGSSmoli b 1572005 ’




~

2 The terms & conditions of the o/ier of appointment of deputation to the post’o{

pn;gann[ remain imaltered ,
. AN
¢ . P P T
(Rapvir Singh)

D}'. Conmnn ccionar(pgrd
JUr CU”mn.\.\lUner

Copy to:- | ) : - o 1?,( & / \‘\\

—

Individual concerned.
,The Asstt. Commzsszoner KVS RO concemed with the request to maA

o

T mweeloomes

I”IIIIeUlUlZlV UHU (UbU Iegmule fll.) lflblellleﬂl uy [/({I fllle.).
The Chairman. VMC of Kendriva Vidvalava concerned.
The Education Ofﬁrgr (Vuo) VVS ('N@, I\few Delifi.
U.‘IIC(! Uruerjue

= W

»
O
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02— . | \Amwum,&r;.g
Kendriya Vidyalaya Sangathan
- Headquarters
o o - 18, Institutional Area, SJS Marg

NEW DELHI - 110016

Telephone: 26858570 (5 Lines)
L . . ..Web Site: www kvsangathan nic.in
HE FEL vy e Ty I ‘ T

F.7-?I2_.002!KVSI-Estt.I) T S PPVIN November18',.2'004
ot  OFFICE ORDER * ‘

SR S | o
B WHEREAS Shl‘l M Krishnamohan | B presentiy workmg

'as Principal Kendriya Vidyalaya N02 Imphai was appointed
as Prmc:pai on deputation basus Initially for a penod of one year

vide Order No .F.7-4/2001 KVS (Estt-ii) dated 12.06.2001 which

7, was' further extended vide Order No. F.7-7/2002-KVS (Estt-il) o

dated 24.06.2002, No. F. 7-7/2002 KVS (Estt-l) dated 7.7.2003

and No .F.7-7/2002-KVS (Estt 1) dated 28.06. 2004

WHEREAS the Chalrman, KVS after exammmg ali the'

matenais on record has found that this adhoc measure of

appointing the Principal on deputation for a longer period is in
violation of the constltutional provisions

Thereiore | hereby terminate the deputation of Shri M.

Krishnamohan as Principal in terms of Provisions of Offer of
Appolntment as Principal on deputation  basis issued



Va

i)

- Most PGT immediately and report to the P»'i".’ﬂc‘pa',JD?hatg‘gin the .

98- » -
A

vide Order No. F.§;4/é001-k\[s (Estt-ll) dated 12.06.2001 . a_'_{id-
repatriate him/her to his/her substantive post of PGT (_Ecd.):
with immediate effect. Shri M. Krishnamohan “is directed to

ha_nd'OVer_,the charge of thé,!?_‘.r._i‘npipal to Vice-Principal/ Senior

- same Kendriya Vidyalaya and disgharge hisiher duties as may

X //\ . - ;“?"}u'-'

L. Shrim. Krishnamohan, Principal, Kendriya Vidyalaya,

be assigned to him/her. .o

(Ranglal Jamuda)
COMMISSIONER

1 .

Copy .for information and necessary action to:

No.2, Imphal. |
. The Principal, Kendriya Vidyalaya, No.2, Imphal.

RS

3. The Chairman, VMC, Kendriya Vidyalaya , No.2, Imphal.
4

. The Assistant Commissioner, KVS, Regional Office, Silchar
with the direction to ensure compliance of the above order

immediately. The compliance report may be sent by FAX at
No. 011-26852680 |

5. Personal file.
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KENDRITA VIDYALAYA SANGAT}LAN
HEADQUARTERS
18, INSTITUTIONAL AREA
swummo JEET SINGH MARG
NEW DELHI -~ 110016

~ No. F.7- 7/2002/KVS (Estt 1) November 18, 2004

OFFICE ORDER

L . WHEREAS SHRI N,

ut Kendriya Vidyalays,
o lotter No. F.7- 4/2001 KVB(Estt-11) dated

M. VAR.A.DHA,RA.JULU presontly woxmng as the
CHABUA was iuitia.lly appcinted as

SaRda AT
it i PSS T
P22 e g e - " .. P
g - uanaiinid done i mCac P
- s vnrrreined. gy

Principal

‘f ;‘¢ Principal on deputation basis vid

e 12.6.2001,

i

He WHEREAS the said SHRI N.M. VARADHARAJULU wés appoiuted ns
,’ %: ' Principal on regular basis wbxlc working os Prxnclpal on dcputntion basis
;‘, ~ by ‘the “then Commissioner, Kvs, vide Office Order No. F.7- 7/2002

Kvs(Estt-1) dated 28.6.2004.
. o W

WHEREAS the Choirman, KVS after exun’:ining all the materials on

8 o( KVS for the- post of Pri

a Cowmwmissioner bad acted beyond the Recruitment Rules ;nnd

cunsritutiounl provisious ‘m “appointiug the sanid SHRI N.M.

VARADHARAJULU as Princxpal on rcgular basis whllc Worklng ps Principal

RSN
feputation \)asxx and has obscxved that bxs/hu nppolntmeut on regular

record und Recruitment Rule ncipal has found

that the the

_on ¢
| non-cat in law and }s liable to be

. ' -_____————-—'—’——-—_"
’ busis wa Principal ix vold ub lnltio suo

W’HEREA% the undumguod L
ms.ucd vide Office Order No.¥.7-7/2002-

as been directed by the Chairman, KVS

to cancel the Appomtmcnt Order

R . s KVS(Estt-1) dated 28.6.2004 to SHRI N.M. VARADHARAJULU uppointing

him/ber us Principal on regular baszis.

SRS R e Xy .
Lo TS et Nt 8550
- - 9
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H ' Pursuant to the above direction, I herebyvcancel the appointment

B " order issued vide Office Order No. F.7-7/2002-KVS(Estt-I) dated 28.6.2004 »
' - to SHRI N.M. VARADHARAJULU appointing him/her wmas Principal on

b o ~ regular basis with immediate effect. It is clarified that since the

' - ""Appolutment Order for the post of Principal on regular basis is void_ab

Initio, the cnneellation of the samo without issuing Show Cause Notice is
) -jlustifie_d in law, SHRI N.3f. VARADHARAJULU is gl'ircctcd to handover the
“ chs&’gc_ of Principal to Vicc-Prlncipul/Sc-nior Most PGT ‘lmmediatcly and
report to Principal Incharge o the samo Kendriya V!d};alny‘n as
?OT—(Hist.ory) i.e. the post held by him/her prior to bis/hcg dppointmcnt AR

Prix):cipnl and discharge his/her duties as may be assigned to him/her.

LR [ | BB 5@\\“"
(A . (RANGLALAJAMU
J | COMMISSIONER

Copy for information und necessary action to:

SHRI N.M. VARADHARAJULU, Principal, KV, Chabua

The Principal, Kendriya Vidyalaya, Chabua -

The Chairman, VMC, Kendriya Vidyalaya, Chabua

The Assistant Commissioner, KVS, Regional Office, Silchar . with
the direction to ensure compliance of the above order -immediately.
The cowmpliance report may be sent by FAX at No.011-26852680.

5. Personal file. ,
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SN e .- 25,11,04 | ' Heard Mr.A.Dasgupta leirned
' '“gi*“”ﬁﬂﬁff;fw”;gﬂ*,; counsel for the applicant assistedp
T~ - .Mr.l(vnhattacharjee as well as Mr.M.K.
/ Mazumdar, learned. counsel for the v

respondent.s. List the matter for hea=
‘ring on interim ralief before the
;;'D.tvision Bench on 30.11.04. i

'In the meantime status quo isr :

) ;to be maintained til)l the next dmt.e
Fagarding the continuation of the
'gpplicant in his/her present postu
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< KNV

IN THE MATTER OF:

Sri M Krishna Mohan

Applicant

~-VERSUS-

The Union of India & others
Respondents

Written Statement filed by the
Respondents No.2 & 3:

I, Sri U.N Khawarey, the Assistant Com-
missioner, Kendriya Vidyalaya Sangathan, Regional
Office, Guwahati, on being authorised to file this
written statement do hereby solemnly affirm and file
the written statement on behalf of Respondents No.2

and 3 as under:-

1). That the respondents have been served with a

copy of the Original Application and on being
supplied with comments from the Head-quarters this
reply has been submitted on behalf of the

respondents.

Contd... ...
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2). That the deponent states the allegations /
averments which are not borne out by records are
~denied and not admitted. Any averments / allegations
- which are not specifically admitted hereinafter are

deemed to be denied.

3). That the deponent begs to apprise that the
grievance of the applicant is that by issuing the
order of cancellation. of appointment and their
repatriation to the substantive post their right have
been violated, whereas the applicant has no right to
subnit that any of their right have been violated
inasmuch as in the advertisement it is clearly
mentioned that the term of deputation shall be for a
period of one year extendable from year to year upto
a maximum period of five years and will be governed
by the existing instructions of the Government of
India relating to' deputation and that the Kendriya
Vidyalaya Sangathan deserves the right to repatriate
- the deputationist at any point of time ewven before
completion of the approved deputation period without

assigning any reason.

4). That with regard to the statements made in
paragraphs . the respondent states that
these are matter of records and does not submit any
comment.

3). That with. regard to the statements made in
paragraphs | the respondent denies the

correctness of the same for, the decision of the

Contd... ...



Chairman in cancelling the appointment made on

deputation basis is lawful.

Had the applicants been appointed as per

Rule of the Kendriya Vidyalaya Sangathan, then there

was no need for the Kendriya Vidyalaya Sangathan to
take action in the manner it has taken now. To allow
the applicant to CQntinue in the post would mean to
giving a go-bye to all the Constitutional provisions
and tfxe Kendriya Vidyalaya Sangathan would remain a
silent spectator by suppressing the legitimate rights
of those persons who were eligible for being either
promoted or recruited as Principals. It is submitted
that the then Commissioner who happened to be the

appointing authority appointed Principals on

deputation basis on year to year basis.

‘Simultaneously, the then Commissioner was approving

clubbing of all the posts earmarked for General and

OBC / other reserved category and went on appointing

Principals on regular basis who were working on
deputation, although no such provisions were not made
in the recruitment Rule for the post of Principal. In
all, wuptil now, there are 140 candidates whose
appointments have been regularised against the Rules
and as many as 187 persons working on deputation
basis as Principals. in various Kendriya Vidyalayas.
These persons (Regularised as well as on Deputation)
are occupying the. posts meant for the reserved as
well  as general category candidates. The
Commissioner’s power to appoint Principals in the
manner decided by the BOG was not followed strictly

resulting in injustice to persons belonging to

Contd... ...
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reserved / general category. The appointments made by
the then Commissioner cannot stand the scrutiny of
law inasmuch as their has been a flagrant violation
of Constitutional provisions vis-a-vis persons
belonging to reserved / general category who could
not gather opportunity to compete for the post of
Principal. Even the Hon’ble Supreme Court’s Judgment
on reservation has not been followed ﬁhile operating
the recruitment Rules  thereby depriving the
legitimate right of persons in the reserved category
from getting appointed as Principals ever since the
then Commissioner  started regularising the
deputationists as Principals who were initially

appointed for a fixed tenure.

6) . That with regard to the grounds set forth in
the application in paragraph VII, the deponent
submits that these grounds are ill founded and no
legs to stand to support the claim of the applicant
for the irregqularities and illegalities as mentioned
in above paragraph being committed in appointing the
applicant in the initial, it has violated the

provisions as under:

I. Direct recruitment quotas of ST/ SC/ OBC
categories have been utilized by the deputationist’s
incidentally, reservation rules are not applicable
when the posts are filled up with by way of
deputation. Similarly, promotion quotas of all
candidates have been utilized by deputationist.
Deputationists for such period frustrated the very

purpose of reservation Rules.

Contd... ..
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II. By denying the opportunity of competing for
the post of Principal to the general public, the

Constitutional Provisions have been violated.

Therefore, from the above it is seen that no
action contrary to law has been taken by the
respondent and the actions have been taken in
accordance with the Constitutional provisions and
further more .the applicants have no vested rights
conferred upon them to seek quashing of the order
dated 18-11-2004 and in the circumstances it is
submitted that the applicant have not made out any

case for interference by this Hon’ble Tribunal.

It is further submitted that, as submitted
above there were irregularities committed by the then
Commissioner, the present Commissioner referred the
matter to the Chairman for taking a decision although
the Commissi‘oner himself had pointed out the
following steps to rectify the same and details that
was put forward by the Commissioner in this regard

are as follows:

“Considering this blatant violations in the
recruitment rules for the posts of Principals the
following policy decisions are proposed to rectify

the situation:

i. The order of appointment issued to the
Principal on deputation for regularising their
service as Principals while working on deputation may

‘be cancelled.

Cond...
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ii. All the deputationist working as Principal
may be repatriated to their parent cadre.
iii. Recruitment Rules for Principals may be

amended providing for 45% quailing marks in Master
Degree in case of direct recruitment and in case of
promotees minimum 1 year qualifying service as Vice
Principal in the Kendriya Vidyalaya for promotion to

the post of Principal.

iv. Special Recruitment drive may be made for SC
and ST to fill up the backlog vacancies followed by
the general recruitment for all categories to £fill up

the remaining vacancies”.

Thereafter, on getting the direction from
the Chairman, the Commissioner proceeded to issue the
order dated 18-11-2004. A reading of the order dated
18-11-2004  itself makes it clear that  the
Commissioner had applied his mind and it is only the

applicant who are twisting the facts.

As submitted in the preceding paragraphs,
the chairman, KVS who is duty bound to implement the

' decisions of the BOG has after going through the

records took a decision in the manner resulting the
issuance of the order dated 18-11-2004. This order
had not been issued in violation of any principles of
natural justice but to protect the constitutional
provisions. It is further submitted that the orders
has not been issued by way of punishment but the same

has been passed for, their appointments as Principals

Cond... ...
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.mman effscted by contravening the rules. It is
Judbmmtfaﬁv that the order dated 18-11-2004 in not
iptimxr;vﬁ in nature inasmuch as the applicant’s
ofiginal position has been restored and therefore
q%em?&@n of eivil rights bhaving been violated does
. m@t acise,

zifi
ﬂ - It iz most apecifically submnitbted t&at aince
%ﬁémﬁ is no right for the applicant to continue as

mema&pal on dﬁputatlmn and his further continuance

gmduld have harmed ‘the interest of the organisation,
Niﬁ was the high tims that a decision was taken in
,tﬂﬁs regard Lo review the appoantmenf made. Had the
1appmlnfment were made in accordance with rule ne
ﬁﬁé?i@” wonld have taken place and therefore it eannmt
ib% atated that the order dated  18-11-2004
Lﬁp&*ria*ing the applicant is iﬁlﬁgal* it is further
‘5ﬁhmltted that no prejudice de& caused to the
agplicant and even if the principle of natural
juﬁsﬁiﬁe ware to be followed the result would have

béan zanme inasmuch as  appreciating the rule of

\d@putaﬁlaﬁ the applicant would not bave got any right

'dt@ continue in the post.

o
SﬁL In view of the above it is subnitted that

?tﬁhre is no merit in the O.A and the 0.3 is liable to
)

vﬁhw of the above the interim order passad by this

dismissed with cost, it is also prayed thst in

H@m ble Tribunal may be vacated.

VERIFITCATION...... Page/8
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I shri Uday Narayan Khawarey, Son of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
‘a5 Assistant Commissioner in the Regional Office of Kendriya
Vidyﬂiay& Sengathan, Maligaon, Guwahatl, do hereby
spiemnly affirm and declare as follows: |

1. That I am the Assistant Commisslonar of the Kendriya
Vidyalayn Sangathan, Maligaon, Guwahati, as such 1 am
acquainted with the facts and circumstances of the case. By

virtue of my office I am competent to swear this affidavit.

2. That thﬁ_a’statérnan!;s,made in this affidavit and in the
accompanying application in paragraph /.2 3. 445 are true
o m? .. knowiedge, those made in _ paragraphs
peing matter of records are trua to ‘rny‘ information derived
therefrom. Annaxures —_— are true copies of the
originais and groups urged are as per the legal advice. |

And T sign this afﬁdavit‘on this the 4 th day of M 3
Qerafiar, 2005 at Guwahati, :

v s

| : : Unadonty Non Ay Ko vde %*—m -
ldeptiad by R __1 e e L
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Applicant
AND

The Kendriya Vidyalaya Sangathan and others

1, Mr M Krishna Mohan $/O Shri
'N6. 2 Imphal (Manipur) do hereby solemnly and sincerely affirm and state as follows:

1

Respondents

REJOINDER FILED BY THE APPLICANT HEREIN

aged about 43 years, KV

I am the applicant herein and as such well acquainted with the facts of the case. 1

submit that I have read the reply statement filed by the respondents herein and .

having understood the contents, do hereby deny all the material allegations, save

those that are specifically hereunder.

The applicant begs to state that the entire reply statement is filed on a presumption
that the applicant was initially engaged as Deputationist due to non-availability of
suitable candidates for the direct recruitment and promotion. At this outset it is
important to have a glance at the recruitment rules for the post of Principal. The
deponent states that 66.2/3% is by direct recruitment on the basis of All India
advertisement and 33.1/3% by promotion. The applicant falls under the category
of 66.2/3% direct recruitment. It is a precondition to advertise for direct
recruitment and only in the event suitable candidates are not available by

following such procedure, the respondent Sangathan can opt for filling up the

vacancies on Deputation basis. No suitable answer has come up from the

respondents as to what are the efforts made by them for obtaining regular direct
recruitment candidates before they opted for the procedure of drawing candidates
by way of Deputation. No details or statistics are forthcoming from the reading of
the reply statement filed by the respondents. The respondents, had they followed
‘the procedure proﬁerly they would have definitely given the details and in the
absence of such details an adverse inference need to be drawn that no such
procedure has been followed and therefore, this Hon’ble Tribunal ough’g to lift the
veil to see the mischievous intentions of the respondents in trying to
repatriate/downgrade the posts of the applicants for no fault of theirs. Even as
per the amended recruitment rules, an effort is to be made for direct recruitment
before optihg for filling up the \}acancies by way of Deputation. The applicant
states that no effort has been made by the respondents to fill up the vacancies by

way of direct recruitment before opting for Deputation.

M Kok, MRUEW
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3. Applicant begs to state that a perusal of Appendix-12 of the Accounts Code for
* the Kendrfya Vidyalaya clearly, indicates that the term Deputation/Foreign Service

can be used only in the event of appointments made in public interest outside the

| normal field of deployment (i) on a temporary transfer basis to other Central

Government Departments and State Governments and (ii) on temporary transfer

~on foreign service to bodies (incorporated or not) whoily or substantially owned
- or controlled by Government and organizations like Municipalities, Universities
* etc. The applicant is borne on the rpcdrds of KVS as PGTs prior to his selection:
j as Principal and even as Principal he is borne on the records of KVS. As such
. there is no element of Depﬁtation in the selection of the applicant and hence by no
¢ stretch of imagination, his selection can be termed as Deputation. As already
~ submitted an effort must be fnade by the respondents to appoint Principals by way
of direct recruitment prior to appoint Principa!s on Deputation basis and hence the
applicant reiterates that the selection of the applicant is a Direct Recruitment and
* the term DEPUTATION is a MISNOMER and MISCHEVIOUS,

.,:1 In the ‘year 2002, the KVS authorities .issued: instructions to the Asstt.

' Commissioners of the Régional Offices not to forward the appliCatiéns of the
Pn'nbipals outside KVS admitt_ing that they are facing shortage of Principals. This
) act of the respondents clearly indicates that the KVS had many vacancies of the
Principals and they needed the services of the applicants to run the schools. By
way of issuing such orders -the respondents have deprived the applicant of an
5 opportunity outside KVS. _ |

(A copy of the instructions is annexed hereto and marked as ﬂmewce -

The respondents have not offered promotion by applying the rule of pro forma
: promq!:ion to any Principall working on so célled Deputationvbasis' who have fallen
" in the zone of Promotion from the"post of PGT to Vice Principal from the year
2000 to 2004, which clearly . indicates_v that- the K.VS has treated .all these

a appointment on regular basis.’

.- The applicant begs to state that the réspondent, KVS being an instrumentality of
" State under Article 12 of the Constitution of India should act more reSpbnsibly
: respe'cting the Fundamental Rights and Principles of natural justice. In the instant

" case, having recruited the applicant, the respondents did not even feel the

necessity of issuing a notice disclosing the intentions to cancel the appointment of

the applicant as Principal and they make a self serving statement that the

- cancellation of appointment of the Principals by proceedings dated 18-11-2004 is
not by way of any disciplinary proceedings as the same is only to correct the

- mistake committed by the department. The deponent states that such a statement

- M ne, mdham
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‘ by the respondents indicates the irresponsible and arbitrary attitude they have
towards their employees in utter disregard of all the rights available to them. The
statement submitted by the respondents that the constitutional provisions have
been violated as the general public was denied of the opportunity of competing
for the post of Principal does not hold good because the applicant was selected
through open advertisement inviting applications from all eligible candidates

belonging to all category.

it is not out of place that the respondents failed to explain as to the reasons
existing for cancellation of the appointments in such haste in utter disregard to the
Constitutional Rights as well as the Principles of natural justice. In the process,
the respondents are committing a blunder of canceling the duly selected Principals
. by directing them to handover the charge by making adhoc arrangements, by
directing them to handover the charge to the Vice Principals/Senior most PGTs.
The respondents failed to explain as to how such an arrangement would correct
the imbalance in the rule of reservation, which they allege had occurred by the

appointment of the applicants.

. The applicant states that the respondents failed to explain as to how the Chairman
~ can over rule the decision taken by the Board of Governors in their 65" Meeting,
. which was ratified, in the 66™ meeting. Further the respondents failed to explain
the irregularity committed by the then Commissioner when he is only an
implementing authon'ty and he has only implemented the decision of the Board of

Governors as approved by the Department of Personnel and Training

. Applicant states that the appointing authority for the post of Principals is fhe

Commissioner and the Chairman has no right to interfere when the Commissioner

was implementing the decisions of the BOG as Executive Head to implement the -

rules and regulations as decided by the BOG of the Sangathan. Under Article 15
of the Education Code for KVS, the Commissioner has got power to make
appointment to all posts at Head Quarters and Regional offices as well as
Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner
and above, on the recommendation of the Appointment Committee/DPC. The
deponent states'that the Commissioner made the appointment of the applicant
pursuant to the minutes of the 65™ and 66™ Meetings of the Board of Governors
and only on the recommendation of the Appoinﬁnent Committee/DPC and as
such there is no irregularity committed by the Commissioner, which warranted the
interference of the Chairman. The applicant is appointed after following the due
procedure prescribed for the selection and the applicant is also fully qualified to
hold the ﬁost of the Principal and therefore, the interference of the Chairman is
uncalled for and unwarranted. The applicant states that when the Commissioner
only implémented the decision of the BOG, the Chairman has no authority to

direct the Commissioner to nullify the resolutions of the BOG .

M Wruma Mbow
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10. The applicant begs to state that the statements of the respondents that there is no

11.

12.

provision for regularizing therdeputationist against the regular vacancies without
following the recruitment rules is a mischievous and misleading statement
intended only to disguise the malafide actions of the respondents in repatriating
the services of the applicant as PGT without even following the basic minimum
principles of natural justice and the protections available to them under the service
rules as well as the Constitution of India. It is not out of place that the applicant
was not recruited without following any recruitment rules and it is respectfully
submitted thét the applicant is fully qualified and selected only pursuaht to the

procedure followed for direct recruitment.

The applicant begs to state that the entire procedure followed for recruiting the
applicant is the procedure that is to be adopted for direct recruitment, as is evident
from "the fact that the procedure adopted for the direct recruitment of the
SC/ST/OBC:s is the same as that is followed for the selection of the applicant. In
fact the applicant as well as the reserved category candidates have gone through
the same procedure for their selection and there is no difference. For instance a
written test was conducted followed by an interview, which constituted the
selection process for both the reserved category as well as the applicant who
belongs to the general category. The deponent respectfully states that though
mistakenly the respondents termed the selection of the applicant as by way of
Deputation, their intention all along is only to select the applicants on Direct
recruitment basis since the procedure thdl'is to be adopted is first to make an
attempt to secure candidates for direct recruitment; failing which by way of
deputation. When the respondents are not forthcoming with any information as to |
the attempts made by them to procure Principals by way of direct recruitment, for
all practical purposes as well as per the intentions of the respondents, the
applicant was recruited as Direct recruitment Principal and they are estopped from
taking a huge U turn and state that they were initially recruited as deputationists

and therefore, their regularization and absorption in the KVS is unsustainable.

It is pertinent to point out that the Chairman is not the Competent Authority as per
the Education Code and therefore, the Chairman cannot abrogate the powers that

are not vested in him and try to interfere and over rule the acts of the

Commissioner done pursuant to the decision of the Board of Governors.

13

. Applicant states that the analysis of the ref)ly statement filed by the respondents

indicate that the decision to cancel the appointments of the applicant is taken in
view of the fact that there was a violation of the reserved quota system but the
respondents failed to furnish any statistics or any facts to prove their contention.

The bald and bare statements cannot be a justification for cancellation of the

' appointments of the applicants. In fact the rule of reservation is followed as is

M Rt MDA
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15

16.

17.

5
evident from the notification calling for candidature wherein, it is categorically

mentioned that the backlog vacancies etc., of the reserved communities.

Applicant respectfully begs to state that in June 2001 the services of 84 Principals

recruited through the same procedure and qualification were regularized after

‘ - completion of one year in the post. In the month of June 2002 the services of only

20 Principals appointed in applicant’s batch were regularized and in the month of
June 2004 again the services of another 36 Principals of applicant’s batch leaving
26 Principals were regularized. The deponent is being repatriated as PGT whereas
other Principals selected through same procedure and qualification in the same

year and placed in the same panel have been absorbed as regular Principals.

. Applicant begs to state that the respondents cannot be permitted to use the word

Deputation to their favour when for all practical purposes I was selected as Direct ‘
recruit Principals. Assuming but without admitting deponent states that when his
initial recruitment is for a tenure of 5 years his continuation as Principals cannot
be termed as indefinite when not even the minimum tenure offered is allowed to
be completed. Moreover, there are no unfettered powers to cancel the deputation
without assigning any valid reasons. The deputation can be concluded only
basing on the conduct, performance and achievements but not otherwise.
Therefore, even on this count the respondents miserably failed to make out a case

for the repatriation of the applicants.

Applicant states that the intention of the respondents is always to treat the
recruitment of the applicant as Direct recruitment in letter and spirit as could be |
seen from the fact that consequent to the selection of the applicant as Principal the
vacancies of the PGTs were filled up on regular basis. The said vacancies arose
as a result of the applicants being selected as Principals. Therefore, whatever may
be the terms used by the respondents, the process that was undertaken was only
for direct recruitment but not Deputation. Now the respondents cannot be
permitted to take advantage of the terminology used by them and term the |

selection of applicant as only deputation but not direct recruitment.

. s !
Therefore, it is prayed that this Hon’ble Tribunal may be pleased to allow the
O.A. as prayed for and to pas§ such other or further orders as it deems just and
proper in the circumstances of the case or else the applicant herein will suffer

irreparable loss and injury.

M KaARme MRkow



VERIFICATION

I, Mr M Krishna Mohan S/O Shri ' aged about 43
years |, by profession service, resident of Imphal (Manipur) do hereby verify that I am the
applicant in the rejoinder. I am acquainted with the facts and circumstances of the case. I
_ hereby verify that statements made in paragraphs 1 to 17 are true to my knowledge and
that I have not suppressed any material facts.

And I set my hand in this verificationtoday ........................... 2005, at Guwahati.

M KaOrmn Mooy

Signature



KENDRIYA VIDYALAYA SANGATHAN Ce—
18- INSTITUTIONAL AREA
SHAITEED JEET SINGH MARG
NEW DELHI - 110016

© Date: 09/10/2002

" ‘1 -The"ﬂfséégstaﬁ:t'.Coinmissioner,_
" :, «Kendriya Vidyalaya Sangathan,
" L7l Regional Offices,

(For Personal Attention)

RIS Sdbject- . Forwarding of application in-respect of Principals of Kendriya Vidyalaya for employment
R ob*zids the Sangathan. '
RS . coL o
' §ir'Madagn, ©
RN e vy Ve
O R l-,‘.’ ', . E K R ¢ N .
Loliam to draw your kind attention to the above noted subject and to say that in the recent past somc
pals.of Kendriya Vidyalayas have applied for employment on deputation basis or as a direet
Y Y] . . . e . . .
;. recruitee outside the Sangathan in response to the open advertisement of the respective organisation,
al PRI u" e : ) . . ' ’

i

(el Prng

.:_()2; 5!\,‘ 1t jformed in this behalf that the matter has been examined at length ander the provisions af’
I rules iand. also taking into the consideration of the facts the services of the Principals of Kendriya

! .".'V.id%alayak are required for smooth functioning of the Vidyalayas so that the students whio arc studying in
the'Vi .

dyalaya should get the education in an uninterrupted manner.
QYR v N o .

'

xfﬁs,ey]f-thé KVS is tunning short of required number of Principals to man il)c vacant posts and
hasi;ibeenudecided,by-me-competcnt authority not to allow the existing Principals to apply for
TN ;&;g Mz . - .
oymon :iv-‘;.»‘ - . :
l [’E 14‘§ it -r"i‘:;_ § B E}ii' ’ ’
04." . “Inyiew of this fact all the Assistant Commissione
.- ‘thie Principals for employment sutside KVs.
o, s . ! .

rs are advised, not to forward application from

; ""‘f ‘Fhis. issuéé with ’Eii.é épproval of the competent authority.

" “Youss £aithfully,

: | , o . S/ -
ce o (8. K. Talapatra)

TR Sr. Administrative Officer (Estt.)

"‘A.ﬂ"dealingf, hands of Estt  II Section.

R -.'Z..NB;'_. !-M.iqu2003_/KVS(GR)/ ' Dated 14/62/2003
U | U TN ..': - . |
LTS e

‘Forwarded 'to all ‘Principals of Kendriya Vidyalayas under Guwahati Region for information and
itoeedssary action. " '

DS .
Ve A : ' - Sd/
‘ " Lo : (S. 8. Sehrawat)
. (Assistant Commissioner)
-
:‘-". -
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